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IN THE CENTRAL AOIVNISTRATIVE 
CUTTACK BENCH, CUTTACK 

it 
1 
	5.1 .96 	Heard. Admitted. Notice to 	 - 

2 131.1.96 

respondents returnable in four weeks. 

It is directed that Shri Ashok 

Mohanty, learred Sr.Standing C.ounsel  

	

may obta in instruct ions on the point 	 IT 
 

regarding superannuation of the 

pet itioner, and apprise this Tribunal 

of the exact position on3l.1.1996. 

M.MBER (DM&TIvE.) 

It is subrritted by Shri Ashok ' 	 Li  1fO3J1 
Mohanty, learred Sr • sta nding Counsel 

that orders have s ince been issued 

on 30.1.1996 cancelling the impugned 

orders. Shri 4  .K ishralrnej counsel 

for the petitioner has cOnfirnd 

receipt of these orders and is sat  is—
fled with the action taken. No grieva) ce 

therefore, subsists in this case. Then 	-- 
Original Application Is i,osed of 

cc or ng 	IL MBo.R (DM 	T IV.) 
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